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Rule 377

(iii) Re. KAPADIAS' ATTEMPT TO GET CONTRUL
OVER NaTionaL Ravon CorPoraTiON, LTD.
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(Interruptions)

MR. SPEAKER: Only the Member whe
was allowed could speak. The Ministes
should make a statement about it sometime
later w-day o 1omorrow at the earliest.

(Interruptions)

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R. CHA-
VAN): su, this matter is before the Com-
pany Law Board. 1 shall make a statement
on this tomorrow after collecting the infor
mation

13.25 hrs,

NORTIFEASTERS  MILLL
BILL—cond,

MR. SPEAKER: We shall now resume
discussion on the North-Eastern Hill Uni-
versity Bill. T have gone through the point
raised by Shri Madhu Limaye, Shri Daga
and Shri Indrajit Gupta and also yom
views on 1t, namely, that you will be com-
ing with some amendments later on for
restoring the position of autonomy. You
said that in fact the university authorities
had been given autonomy under the dele-
gated legislation. So far as Government is
com:crrl:.ﬁ this autonomy is all right. But,
so far as the universities and this Parlia-
ment are concerned, it is very difficult 1o
admit that autonomy. So, the papers should
be laid on the Table of the House so far as
Statutes are concerncd. Whenever any Sta-
tute is issued, amended or discontinued, a
copy thercof should be laid on the Table
of the House. 1 have seen that so far as
Banaras Hindus  University, Jawaharlal
Nehru University and Aligarh "University
are concerned, in all these universities, un-
der the Statule, it is said that the Court
shall consist of the following. Under that,
a list of 28 categories is given so far as the
Banaras Hindu University is concerned.

UNIVERSIT)

Similarly, in the case of Jawaharlal
Nehru University also a list of categories is
given. In the case of Aligarh University
also, there is a list of 32 categories. Bur,
in this case, it has been mentioned in the
Bill that the constitution of the Court and
the terms of its members shall be prescrib-
ed by the Statutes which may be made by
the Executive body. No calegories or any
other details are given. Similarly, in the
case of the Executive Council, the catego-
ries are given in the caswe of Jawaharlal



